
CORAM:

NATIONAL COMPANY LAW TRIBUNAL
PRINCIPAI, BENCH

NEW DELIII
c.P NO.3/2015
CANO.

PRESENT: CHIEF JUSTICE M. M. KUMAR
Hon'ble President

SH. S. K. MOHAPATRA
Hon'ble Member (T)

ATTENDANCE-CUM-ORDER SHEET OF THE IIEARING OF PRINCIPAL BENCII OF THE
NATIONAL COMPANY I,AW TRIBUNAI, ON19.09.2016

NAME OF'TTIE COMPANY: SFIO

Vs.

M/s. Greenearth Resources and Projects Ltd. & Ors.
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Order

Learned counser for the Respondents No. L,2, 14,17, 1g & 22 havestated thata copy of the report has not been furnished to them. Learned counser ror tne fetitionerstates that the needfur shail be done. A copy of the repoft which is voruminous anctrunning into thousands of pages, shal be furnished to the aforesaid respondents at theearliest but not later than one week.

?' Pleadings in respect of Respondents No. g & 11 in the apprication are comprete.In the application a prayer has been made for deletion of their names. The apftication
shall be heard along with the main petition.

3' The affidavit of service and suppry of Investigation Repoft by giving detairs sharl
be filed by the petitioner within four weeks.

The matter be listed on 15.11.2016.

flnfi'-''d
(cHrEF JUSnCE M.M. KUMAR)

19.9.2016
(P.K. SUD)


